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[Shri S. V. Ramaswamy.]

my friend started by talking about the Gold
Control Order which is put down for
tomorrow. H, talked mostly of things which
are dealt with by the Home Ministry and not
by the Railway Ministry. Therefore, I need
not reply to them.

Surl BHUPESH GUPTA: But you can
take it up with the Home Ministry.

THE DEPUTY CHAIRMAN: The question
is:
"That the Bill be returned."

The motion was adopted.

THE AGRICULTURAL REFINANCE
CORPORATION BILL, 1963

THe DEPUTY MINISTER IN IHE
MINISTRY ofF FINANCE (SHrRI B. R.
BHAGAT): [ move:

"That the Bill to provide for the
establishment of a Corporation for granting
medium and long term credit by way of
refinance or otherwise, for the development
of agriculture and for other matters con-
nected therewith or incidental thereto, as
passed by the Lok Sabha, be taken into
consideration."

This Bill was introduced early in December,
1962, and Members are already aware of the
circumstances in which a new corporation of
this kind has become necessary, and also, |
think, of the details of the various provisions
in the Bill, as these have been explained at
some length in the notes on clauses. I will,
therefore, try to make this introductory speech
very brief.

We have come up to this House, during the
last eight or nine years, with a number of
proposals for establishing specialised funds or
institutions for increasing the quantum of
agricultural credit. In 1955, we amended the
Reserve Bank of India Act, so as to

enable the bank to create two funds, one for
providing assistance on a long-term basis
to co-operative credit societies and land
mortgage banks, and another for meeting, in
case this was necessary, losses due to natural
calamities or to circumstances beyond our
control. Soon after this amendment, in 1956,
we created a statutory board with special
responsibility  for assisting, processing and
marketing societies,  establishing godowns
and warehouses and improving the efficiency
and standards of management of co-operative
societies at various levels. This statutory board
did some  good work in these somewhat
specialised fields, but as the House is aware,
it has since been replaced by two independent
bodies, namely, the  National Co-operative
Development Board and the Central
Warehousing Corporation. We also constituted
in 1957 a working group on industrial co-
operatives, and have, in pursuance of the
recommendations of this group, appointed a
senior officer at the Centre to organise these
societies and to provide the neeessary financial
assistance or incentives to facilitate their
development.

As far as the established co-operative
agencies are concerned, we have been trying
to reorganise and to rationalise the credit
agencies at the district level, so that they may
be converted into strong and well-managed
units with compact and well-defined
jurisdictions. We have improved their
financial position and increased their owned
resources, primarily by encouraging the State
Governments to participate in their share
capital, but also in other ways such as
insistence on certain norms of management,
including the provision of the members' own
capital. In the case of the apex co-oDerative
banks, we have popularised the idea of term
loans for periods of thre, to five years, while
in the field of land mortgage banking, we have
introduced the rural debentures, which enable
the land mortgage banks to take advantage of
the availability
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ot money during the harvest seasons and to
add to the resources available for land
improvement.

I do not want t, weary the House, with a
catalogue of all that we have attempted to do,
but I would like to point out that ther, are still
certain gaps in our institutional framework,
and that there are certain activities and
enterprises which, in spite of all the
development that has been taking place in the
last few years. cannot be promoted or
financed. This is not surprising. Agriculture is
our most important industry, and it would be
somewhat extraordinary if four or five
institutions were able to cater to all the needs
of our agriculturists, especially at a time,
when the economy is growing very fast, and
when increased attention is being paid to the
improvement of land and to the investment of
capital in land, as distinguished from the
carrying on of merely seasonal agricultural
operations.

This Bill, as the Statement of Objects and
Reasons makes it clear, has been brought
forward to fill the gaps in our institutional
framework, to which I have referred. We have
f und, from our experience that medium-term
loans for land improvement beyond a period of|
five years, for which provision has now been
made in the Statute, are already becoming
necessary. Individual borrowers especially
those undertaking major schemes such as the
provision of irrigation channels, and land
reclamation, soil conservation, plantation or
replantation, may be in need of loans up to 10,
20 or 30 lakhs which the land mortgage banks
with their existing sources cannot provide.
Where the schemes are such that quick results
cannot be expected, the period of waiting is
likely to be very long, perhaps 20 or 25 years,
and the land mortgage banks, with their
existing and prospective resources, cannot
undertake this additional responsibility for
long-term financing. I would like to add that in
the field of medium and long-term financing,
we have also felt for some time that there is a
need for

an institution which wiH be able to pick up
and wundertake identifiable schemes, in
conditions in which their progress can be very
closely watched. This new institution we
hope, will be able to supervise and control the
implementation of such schemes, and to
ensure that the expenditure on these schemes
will be economical, productive and useful.

It has been suggested, and a few hon.
Members made this point in the other House,
that a new corporation might not be
necessary for the purposes which we have in
view, and that one of the established agencies,
perhaps the Reserve Bank of India itself, might
be able to wundertake these additional
responsibilities. This suggestion ippears to me
to be based on a misapprehension. The
Reserve Bank in our country has come to be
associated with the provision of
agricultural credit more  intimately  than
other central banks which have been or
may be established in similar circumstances.
This, however, is very largely a historical
accident; and we have tu be somewhat careful
about extending the functions oi increasing
the responsibilities of  the Reserve Bank. In
what may be regarded as its legitimate sphere
of providing finance for seasonal agricultural
operations, or strengthening the financial
position of the agricultural credit agencies,
the Reserve Bank has played a notable part,
and it will, I am sure, continue to do so. But
term finance for agricultural development
cannot reasonably be provided on any large
scale by the Reserve Bank. No central bank
can function as a development bank, without

determent to its other functions and
responsibilities. In the circumstances if
today, when substantial investment in land

or in agriculture and other allied occupations
is contemplated, it will be both prudent and
desirable to bring into existence an
institution charged  with  specific res-
ponsibility for the grant of term loans for
medium or long periods.

I do not think, Madam, that it is
necessary for me to explain the capital
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[Shri B. R. Bhagat.] structure or the details
of the ownership, management or methods of
working of this new institution. As its name
implies, this will be a refinancing agency. It
will be working through the existing apex co-
operative and land mortgage banks and
perhaps also through the scheduled banks. It
will be supplementing the resources of these
agencies, providing liquidity for them, and
controlling and supervising them, but it will
avoid as far as possible any overlap or
duplication of effort. As the Corporation will
not, except in certain very exceptional cases,
be a direct lender, it will be saved the trouble
and expense of establishing a network of
offices and agencies throughout the country,
but as it will be working in close collabo-
ration with the Reserve Bank, though
independently of that bank, it will have at its
disposal, all the knowledge and information
which the Reserve Bank has, or may be able
to acquire, regarding the agencies which are
being assisted.

I would like to deal with one other specific
point, Madam, before I conclude. It has been
said that the resources of this new institution
are not likely to be adequate. In so far as this
criticism is based on a misunderstanding of
the Corporation's functions, on an assumption
in other words, that the Corporation has a
responsibility fo, the provision of all the credit
which may be needed by agriculture, whether
such credit is for short, medium or long-term
periods, what I have already said would clear
the misapprehension. This Corporation, I
would like to repeat, is not being established
to supplant the existing agencies. It is not
intended to  undertake any  overall
responsibility for the provision of all types of
credit for agricultural development. It has only
a specialised responsibility for the provision
of term loans, where the amounts needed are
substantial although they may be repayable
over a few years, or where the amounts
required are for specifically longer
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periods. For discharging this important, but
well-defined and comparatively limited
responsibility, the resources which this
Corporation will be able to command,
namely, Rs. 10 crores, as soon as it is
established, and anything up to Rs. 500
crores, as and when it is able to make use of
Us opportunities, cannot, I think, be deemed
to be negligible or inadequate.

Suri T. S.  AVINASHILINGAM
CHETTIAR (Madras): Where is the provision
relating to Rs. 500 crores?

SHRI B. R. BHAGAT: We will come to that
later on. In short I may now point out that it
can be raised twenty times.

SHRI  T. S. AVINASHILINGAM
CHETTIAR: Loans?

SHrRI B. R. BHAGAT: If the subscribed
capital is raised twenty times, then it can
ultimately be Rs. 500 crores.

We are establishing this Corporation,
Madam, in the expectation that although it is
the latest in this list of spec.alised agencies
which we have brought into being in recent
years, it will pla" a useful and strategic role in
facilitating the better and improved utilisation
of our land, in the modernisation of our
agriculture, and in increasing the levels of our
agii-cuitural production. We have every
reason to believe that these expectations will
be fulfilled, and the House, I hope, will,
therefore be able to give its unanimous
support to the Bill.

The question was proposed.

SHrI BHUPESH GUPTA (West Bengal):
Madam Deputy Chairman, this question of
helping our agricul-ture by way of providing
credit has been the subject-matter of
discussion in this House as in the other House
for the last ten years, in fact, ever since the
Constitution came into effect. I recall how
eloquently the matter was discussed when we
nationalised the Imperial Bank of India. One
of the reasons given at
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that time was that the Imperial Bank when
nationalised as the State Bank of India, would
play an important part in helping agriculture
'by way of pro-viding credit to it. Then in
other connections also we had discussed this
question, in connection with the Reserve
Bank and so on, helping our agriculture. And
now we are having another measure—The
Agricultural Refinance Corporation Bill—
which has been brought in with the object of
making credit easily available to tlie
agriculturists for the development of our
agriculture and our agricultural economy.

As far as the object of this Bill is concerned,
there cannot be two opinions about it. In fact,
the more such institutions are there—I am rot
speaking of this particular institution, but
credit institutions in general—and the more
credit is easily accessible to the agriculturists,
to the peasants in our country, the better for
agriculture and the better for the nation as a
whole. But then one has to discuss the problem
of our agricultural finance before one can
come to tlie conclusion as to whether this
measure is an adequate one for meeting the
needs of the situation. Straightway, 1 would
like to say that such measures as are coming
piecemeal from time to time, whether by way
of enactments in this House or by way of
regulations or by way of other Government
orders, do not seem to have made a
quantitative difference to the situation as far as
the problem of agricultural credit is concerned.
Some time back the Agricultural Labour
Enquiry Commission gave its report and it
gave us an idea of the nature of our agriculture
and its problems. Then again we had the Rural
Credit Survey and it made an evaluation of the
credit needs of our agriculture and the problem
of rural indebtedness and credit, if you like to
put it that way. It was pointed out at that time,
I mean at the time of that rural credit survey,
that the annual borrowings of the peasants
came to about Rs. 700 crores and the
cumulative borrowings would be of the order
of Rs. 1,000 crores or so.
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Now, this was the dimension of the problem.
This was the finding of an official survey. So,
it was felt at that time that after this
disclosure was made and after these
revelations were made, very vigorous steps
would be taken to provide easy credit to the
peasants. We .have today to judge

whether that has been done or 3
P.M. not, and if not, why not. Was

it because we did not have thig
Refinance Corporation or was it because of
certain other reasons? If it were simply
because we did not have an institution of this
kind, then it stands to reason to say that this
will more or less meet the needs of the
situation. If, however, on examination, we
find that actually the problem is not one of
merely having a central institution of this kind
but something else then we have to go into
the question a little deeper before we can
arrive at any definite conclusion as to what
kind of relief we can expeet from an
institution as the one proposed to be set up
under this measure. That is how we should
view the situation.

The problems of rural credit and agricultural
indebtedness have been chasing Us all these
years, and even before independence this
question was very much in the forefront of our
national movement and those who are familiar
with the literature of India's freedom struggle,
more particularly the writings of Mahatma
Gandhi, will agree that considerable emphasis
was laid on this kind of provision of credit to
India's multi-million agricultural population and
the absence of such a credit was regarded at that
time, and very rightly so, as one of the major
causes of the disastrous agricultural economy in
our country and of the poverty and suffering of
the millions of our people. Therefore, the
national movement, under the leadership of
Gandhiji, rightly took up the question of
fighting for the relief of the agriculturists and
the peasants in general and for easier credit
facilities for them in particular. Today, we
should ask ourselves, have we done even the
minimum that was demanded of us ' having
regard not only to the needs
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[Shri Bhupesh Gupta.] of the situation, the
crying demands of our agricultural population,
but also to the pledges that we had made to the
agricultural population at the time of our
freedom struggle? That is how, Madam
Deputy Chairman, we should view tto's
matter. We do not have any recent report
about the credit situation or the indebtedness
among the agriculturists in our country. When
I say 'recent' I have in mind a report relating to
the last year or so. The Rural Credit Survey
Report has become old. All investigations thai
have followed since the publication of the
Rural Credit Survey Committee's Report have
proved one thing and that is that the situation
has not at all materially changed; rather, in
some places, and in vast areas, indebtedness
hag grown worse as a result of the lack of
credit facilities for our agriculturists. Such is
the finding of the many expert committees and
bodies which have gone into questions such as
these at least in a number of States.

Now. we are having a Refinance
Corporation with the promise that something
will be done by way of long-term and medium
credit f°° the development of our agriculture.
At once the question that challenges for an
answer is whether the agriculturists, the
peasants and the tillers of the soil, would be
getting the facilities and the amenities and the
advantages or the credit facilities, if you
would like toi put it that way exactly, that are
promised under the scheme of things here. I
have my fear that unless we make very great
and structural changes in our system of rural
credit, guch an institution will have only very
limited functions. They will be mainly
tinkering with the problems instead of going
to the heart of it, much less finding a solution
to it. This is what my apprehension is, not that
some little thing will not have been done as a
result of the coming into existence of an
institution of this kind but. are we, after
fifteen years of independence, to be satisfied
merely with tinkering with the problem or dis-
playing some sort of sympathies by
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way of these measures to the millions of
peasants and tillers of the soil or do we need
to do something much more radical, much
more far-reaching, much more immediate and
effective in their approach, in their outlook
and in their application? This is the question
that we should ask ourselves. I think, Madam
Deputy Chairman, unless we tackle the
problem of rural credit as one of the major
problems of our agricultural economy and
mobilise the nation's resources to the
maximum possible extent in order to make a
radical difference to the situation we are not
going to get very far simply because we are
having now an institution of this kind.

It has been pointed out in the reports of the
Finance Ministry given along wiith the
Budget papers that our agricultural economy
has become semi-starved. Agriculture is one
of the items of our national income but the
nation gives it very little by way of assistance
for its improvement and development, and
what is coming is not always put to good use.
If you see the wastage that is taking place in
the Community Development Projects or in
some cases in the unutilised major and
medium irrigation resources, you Wwill
understand that we are not attending to
problems of agriculture with seriousness or
with generosity either. This is way I say. Now,
if you look at this question of agriculture, you
will see that our national income is not rising
fast. It ig less than three per cent, per annum
whereas it should be, in the Third Five Year
Plan, five per cent, per annum, and it ig quite
clear—it is a patent fact of life today—that
unless we can turn the corner in our agricul-
ture, the rate of growth in our economy cannot
be what we have hoped for, namely, twenty-
five per cent, in five years, five per cent,
annually on an average. It cannot be so. Two
years of the Third Five Year Plan keep us
more or less in the same position, if

j not in a worse position compared to where we
were at the end of the Second Five Year Plan
in regard to the tempo of development  and
the

I rate of growth that we want to have
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in our economy. One of the reasons why we
are not having a suitable rate of growth or the
minimum neces-»ary rate of growth i that our
agricultural economy is lagging behind in
envelopment and is suffering Therefore, you
come to the question of agriculture.

The First Year Plan laid some emphasis on
agriculture, and, therefore, we spent a lot of
money and it is in that period, a; you will
remember, that we discussed the question ot
the nationalisation of the Imperial Bank of
India and the question of cooperatives for
agricultural production and so on. In the
Second Five Year Plan, agriculture receded
and was given a back seat. It receded to the
back waters in the Second Five Year Plan.
We rightly laid emphasis on industry but we
did not realise at that time, in the Second Five
Year Plan, that our industries and the
economy as a whole should be based on
major efforts in agriculture. In fact, many of
the industries were based on the development
of agriculture; they. were, what may be called
agriculture-based industries. Now, when we
went on to the Third Plan again with
lamentable experience, with a very slow rate
of growth, decay and stagnation in many
aspects of our agriculture, the planners
thought that agriculture should gain be
highlighted as a major feature o'f our national
planning. That is how in the current Plan
agriculture received a somewhat better
emphasis than in the Second Plan but then
again we remain where we are; after two
years of the current Plan there is hardly any
appreciable improvement that has taken place.

How can we change such a thing? Here the
problem we are concerned with now is the
credit aspect of it. Naturally, how can the
peasants get on? When they come to the
maikei as sellers of wheat or cotton or jute or
any other thing, they operate 'n tne buyers'
market; that is to say, they do not get the price
to which they are entitled and which in all
fairness shoi: Id be given to them and wnen

1863 ] Corporation Bill, 1963 2598

they come atter tne harvesting is ovei to the
market to buy things, well, they operate in the
sellers' market; that is to say, the sellers begin
to d'etate the prices. Therefore, he loses on
two counts. As a buyer he loses and as a seller
he loses and his indebtedness continues to
grow. Ths is one of the reasons for the growth
of indebtedness of our agriculturists in our
country. It should be understood that there i*
always a gap between what he produces, what
he creates and what he gets as a result of his
creation. Whether you. equate it in terms of
money or in terms of commodities you arrive
At the same conclusion, the colossal denial to
the millions of our peasants, tillers of the soil,
whose plough and other activities bring us
wealth to the extent, of 50 per cent, ctf the
national income. Thtn comes the question,
after harvesting, of again going in foi
pioduction. Then he is down and out, he does
not have credit facilities Where is he to turn
to? He turns to the village landlord, to the
sahukar 01 the moneylender and it is
estimates by the Rural Credit Survey”l have
not got the Repoit with me here—tha: to the
extent of 70 to 80 per cent, ol the money that
he gets as loans, etc., short-term or long-term,
comes not from these credit institutions which
are run under the aegis of the State b'.if from
the village moneylender Shylock would seem
a very respectable gentleman compared to th'
village moneyleaders that we have now in our
country. They are vulture of the worst type.
Vultures at least deal with corpses but the
vultures in our economy, the moneylenders,
feast on the living human bodies and they run
family after family af agriculturists. That is
what is happening in the country. Thereluie,
this is a question which has to be looked at
from that angle.

Unless we set up a whole chain of credit
institutions on a co-operative basis under the
aegis of the Central and State Governments,
more perhaps under the aegis of the Stat*
Governments, to cover the entire rural area in
order to provide agricul-
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tural credit facilities to our rural population
this kind of Agricultural Refinance
Corporation will be only an ornament or
decoration at the top to be talked about in
parliamentary speeches or sometimes in
election speeches whether by Ministers or by
others. It will not alter the picture, the dismal
melancholy picture of our rural India where
sorrow and suffering have become the
constant companions of the down-trodden
millions but for whose toil and labour we can-
not claim 50 per cent, of our national income
today. It has to be realised that if such an
institution has to function today it must have
proper ramifications in the countryside. Today
what happens? Among the five lakh and odd
villages in India how many have got such
credit institutions? What is the location of
these credit institutions in terms of quantum
of population? They are few and far between.
Even in these what happens? They are
controlled by the landlords and the village
rich. Thanks to the Community Project and
certain other Government schemes we have
today in our countryside a new class
developing out of the village rich and
absorbing the landlord elements. It is the elite
of the village today not because of any
intellectual accomplishments or any such
things but "ecause "money flows into the
coffers f this class, and it is these elements
which today control in a large measure these
credit institutions that are there in the villages.
Although they are no longer in the robes of
money-lenders and they do not appear in that
crude form, they grab these credit institutions
and misuse and abuse the facilities that are
available from these institutions not in the
interests of the larger section of the peasantry,
the agricultural labourer, the poor peasants,
the middle class peasants, not even in the
interests of sections of rich peasants. They
utilise these institutions to advance their own
ends and purposes which may cover
sometimes a section of the rich peasants. Such
is the position. Therefore you must gee at the
same time, when you are
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pouring out some cash or resources, that they
reach those for whom they aire meant. Where
id it guaranteed that they do so? The co-
operative societies that exist today are not
running well and they become cesspools of
corruption, nepotism and all kinds of
malpractices because they are in the hands
and under the control of the village exploiting
classes. Therefore, the problem is one of
hitting at the exploiting classes and making
the poor peasants the masters of such institu-
tions. I do not know whether we can have
comprehensive laws for it; certainly we
should strive for it but what is more important
is that the Administration should see to it that
these elements, these anti-social exploiting
elements are weeded out of such institutions,
that they are not allowed to work even within
ten miles of such institutions like co-operative
credit societies, etc. Unless we can ensure that
there is no hope that the moneys, whatever
little we sanction, will reach those poor
people. On the contrary these resources will
be utilised by these village exploiters and
influential people in the countryside in order
to lord over the poor peasantry in the country
and keep them under a new type of subjection
to make them dependent on the pleasures and
mercies of these exploiting classes.

It is most regrettable today that when we
are climbing out of the darkness of feudalism
or semi-feudalism or the hated land system,
we are allowing before our very eyes another
system to be created in the countryside where
a handful of the rich take full advantage of the
dispensations of the Government in order to
boss over the peasant masses and continue a
new type of social and economic oppression
on them. This is the problem to be faced
today. Unless we do so, what is the use of
having such things? Have them by all means
but what has happened to the co-operative
societies? This is supposed to be the apex of
such societies. Madam, I recall the eloquent
speeches that were made at Nagpur at the
annual session of the Congress; leader after
leader got up on the platform in order to
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make very heroic speeches about rural credit
service co-operativeg and so on. Targets were
set that societies were to be started at such and
such a rate annually. Has anybody cared to find
out whether these promises or the injunctions
made by the High Command, the highest
leadership of the ruling party, whether the
targets set by them have been fulfilled. Has
anybody ever thought about it? When the
nation was given such a promise from the high
pedestal of the ruling party, was it not the duty
of the Government and its official agencies io
carry out those pledges in practice and
implement those assurances in point of fact?
No; nobody bothered about it. Here in this
House I tried to elicit information from the
Ministers. We could hardly get any answer.
Only once I got an answer and it showed that
whereas co-operatives should be started at the
rate of 20,000 or so a month or perhaps it was
even greater; | think it was 40,000, the
progress was negligible. After that all is silent
on the Treasury Benches and they never speak
about it. And I am surprised that hon. Members
opposite some of whom are Members of the
A.IC.C, do not even find time to ask the
Government as to what they did to the
injunctions that came from the annual session
of the Congress Party, r can tell you that if any
Communist Minister had behaved in this
manner disregarding the advice of the Com-
munist Party or the Congress of the
Communist Party, we would have sacked him
in no time. We would have found another
Minister to take his place, but here all is well.
Our Congress friends and leaders, good as they
are, make excellent, very tempting speeches
when they appear (jn the platform at the
Congress meetings and other places, but the
moment they reenter the Houses, this House
and the other House, or the Assembly Cham-
bers, they forget that it is they who are
supposed to run their party and it is they who
are supposed to lead the country and not the
few men in the Treasury Benches or the
bureaucrats. Am 1 then to look after the
Congress household? No. Itis not my
job.
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I Therefore, I say this with great regret I that
the Government has not imple-I mented the
policies in this matter of J the Congress Party
as enunciated in i the resolution of the Nagpur
session of

the Congress Party. Somebody should

be answerable for it.

What has happened to all (host schemes that
were enumerated? Well 1 ask hon. Members
opposite, good paople they are. They should
sometimes tickle their Ministers and get some
satisfactory answer for them. If I they do not
get a satisfactory answer or get things done at
the administrative level, then, not only, the
A.L.C.C. but the Congress Parliamentary Party
should raise a noise about it and make the life
of the Minister hell. This is how democracy
functions. But we have got a remarkable
spectacle of this parliamentary system today.
When some members of the Congress Party
dare to criticise the Government for not doing
something which they were pledge-bound to
do, the Finance Minister gets up and asks her
to quit the Congress Party, despite the fact that
she has been associated with the Congress
Party long before the finance Minister in
question perhaps joined the Congress Party. A
clos« associate of Mahatma Gandhi, Raj-
kumari Amrit Kaur, was asked in this very
House, by one gentleman in the front Bench,
the Finance Minister, to dissociate with the
Congress, leave the party, for no crime, no
fault other than having the courage to criticise
the Budget. Well, is it the reason why you do
not ask questions about cooperatives? I would
ask my colleagues in the Congress Party to
muster greater courage and deal with such
Ministers who give such threats and want to
browbeat and silence in this manner honest
and legitimate criticism by members of the
Congress Party who are undoubtedly construc-
tive in their approach according to their way of
thinking. Well, if that is not done, you are
encouraging only the bureaucrats. When the
Finance Minister asked Rajkumari Amrit Kaur
to get out of the Congress Party, I hung down
my head' in shame because how
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is it that for merely criticising
the  Budget she should have
been treated in the man-

ner? Was it not an encouragement to the
bureaucrats and others that this is how we deal
with these people who have the courage to
raise their voice? Another Member from
Rajasthan, whose name even Mr. Morarji
Desai did not pronounce properly or did not
know even, was called arrogant for making
the criticism that any sensible man would
make of the Budget. Even if the Prime
Minister were to be out of his Prime
Ministership today—we would not like him to
be out—assuming for the sake of argument
that he was a free man to criticise the Budget,
I ask hirn: What kind of speech he would have
made? Therefore, I say all the criticisms made
from that side of the House and made on all
such matters are very legitimate, within the
four corners of party discipline and certainly
within the four corners of the national policy
and yet they are treated in this manner. You
can understand how we humble folk sitting in
groups of ten, twelve or fourteen here, yet
divided amongst us, would be treated by the
Treasury Benches. The Treasury Bench is the
embodiment of the country's arrogance in
some matters. If arrogance were to be expelled
from the country, it has to be swept away
from the Treasury Benches to begin with.
After that it behoves any Minister or anybody
else to criticise others or castigate others by
accusing them of arrogance. It does not lie in
the mouth of any Minister of this Government
to speak of arrogance when every Minister of
this Government is an embodiment and living
demonstration of arrogance that one can
gather in one's lifetime. I say this because here
when we discuss such matters, since he said
very fine things we do not know what is going
to happen. When we pass these measures you
leave it in the hands of bureaucrats and the
bureaucrats run them. The heartless, soulless
creatures in many places are wielding the
destinies of a great nation like ours and when
we
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want to raise such things by way of questions.

DRr. GOPAL SINGH (Nominated):

This is rather too much, Madam Deputy
Chairman, for Mr. Bhupesh Gupta to have
advised us as to how to run the party, because
he knows how best to run the party himself.
The discipline that they have enforced in their
party should also be our prerogative and
privilege to introduce in our party, if we c.an.

Surt BHUPESH GUPTA: Far be it from
me to moralise on how to run the party. The
Congress Party have displayed to the world
how to mismanage the party affairs and it is
not for me today to butt in with counsel about
running that party. All I can say as a Member
of Parliament is that Rajki'mari Amrit Kaur is
not merely a member of the Congress
Parliamentary Party. She is a colleague in cur
House.
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SHki BHUPESH GUPTA: The Finance
Minister was very relevant when he asked
Rajkumari Amrit Kaur to leave the Congress
Party. Is it the A.I.C.C. in sessi:ti here, or is it
the Congress High Command at Jantar-man-
tar Road that you ask people to get out of the
party?

THE DEPUTY CHAIRMAN: Will you
please now come to the Bill and talk on it?
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SHRI BHUPESH GUPTA: I am long on the
Bill.

(Interruptions.)

THE DEPUTY CHAIRMAN: You hav*
somehow digressed and you are n.it able to
come back.

SHrRI BHUPESH GUPTA: I am very much
on the Bill.

SHRI T. PANDE: You can address a public
meeting where there is no check. But here
there is limitation.

Surt BHUPESH GUPTA: There should be
limitation  everywhere including  the
interruptions.

SHRI M. P. BHARGAVA: Madam Deputy
Chairman, may I say a word to Mr. Bhupesh
Gupta? At least Raj-kumari Amrit Kaur's
head is safe here? If it had been anywhere
else her head would not have been there
either.

SHrl BHUPESH GUPTA: Oh, I see it is
very interesting.

THE DEPUTY CHAIRMAN: Now, you
have again digressed. Please do not digress.
Come to the Bill.

SHRI BHUPESH GUPTA: How can I not
digress? Rajkumari's head with a veil is there.
I know it is good that Mr. Morarji Desai is not
today in a position to chop off the head. I con-
gratulate the Congress Party. But the way he
sometimes talks—we get apprehensive. Time
may come when the demand for dissociation
would give way to the demand for
decapitation cf heads. It is only a question of
time. Therefore, betimes be careful about it,
so that it shall never come.

THE DEPUTY CHAIRMAN: Now. come
to the provisions of the Bill.

SHRI BHUPESH GUPTA: Now, you are
very much interested in the provisions of the
Bill. I invite your attention to Chapter III of
the Bill

1963 ] Corporation Bill, 1963 2606

where the management of the Corporation
comes in. It is a Bill meant for the peasant.
We have been told much will be done for the
peasantry as a result of this. But if you see the
composition of the Corporation, you will find
that the peasant has no place in it. Who are
these people? You hava got ihe Deputy
Governor of the Reserve Bank nominated by
that Bank, who shall ba the Chairman of
the Board. Maybe, he is an expert financier.
He should be there. 1 have no quarrel with it.
But certainly he is no substitute for a peasant.
Then, you have a director nominated by
the Reserve Bank. Then, three officers of the
Central Government nominated by that
Government. We know who they will be—
some Secretaries or Under Secretaries and so
on. They are good people also in their own
field. Iam not casting any aspersk<n on
them. But certainly  they are not agricul-
turists or active agriculturists.  Soma ot them
may claim to be agriculturists having been born
in zamindars' families. But certainly they are
not farmers and so on.  Then again it says:
"one director elected in the prescribed manner
by such of the central land mortgage banks as
are shareholders of the  Corporation". Here
again the peasant does not come into the
picture. Then, "one director  elected in
tha prescribed manner by such of the State
co-operative banks as are shareholders of the
Corporation". You can understand who will
be coming in through that door, certainly not
the peasant.  Then, "one director elected in
the prescribed manner by the Life Insurance
Corporation, scheduled banks, insurance
and investment companies and other financial
institutions, which are shareholders of the
Corporation". I do not know who will be
there. But I would not be surprised if some
gentlemen who formed the subject-matter
of enquiry of  the Vivian Bose Enquiry
Committee find place there as representatives.
As w can see one of the persons remairmi” still
the Chairman of the Federatio? of the Indian
Chambers of Commerce and Industry and
inviting the Prime Minister to inaugurate the
annual ses-
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sion under his Chairmanship, when

Tatas and Mafatlals are walking out,
what is the guarantee that some of
them will not be placed on such a
Board? This is how these things are
relevant.

Therefore, there is no guarantee whatsoever
from the behaviour of the Government. In the
connection may I say that such people should
not be brought in at all? The managing
director is to be appointed by the Reserve
Bank. 1 can understand hirn being a financial
man. Therefore, I have no quarrel. These are
the people who will constitute the Board of
Management of the Corporation. Do you
expect such a Board to be guided by
sympathies for the peasants? Do you expect
men of such a Board to understand intimately
what are the exact or actual problems which
have to be solved? They will be living in
Delhi, Calcutta or Bombay or in other cities.
They will have nothing to do with the farmers
and their problems. As it is, it is they who will
be guiding the operations of "this body. I do
not sa, that a financial expert or banking
expert should not be there. Please do not
misunderstand me. But was it not possible to
associate or include in this Board some other
people who have closer touch with agriculture
and the problems of agricultural credit or who
are more responsive to the demands and urges
of the agriculturists and peasants of our
country? I ask, are there not such people
available in the Congress Party to be on such a
Board? Because 1 know the Congress Party
has got such people who will do a better
business of the whole thing, all of them put
together, leave alone the parties here, we are
untouchables in this matter. Why then are
some people who are directly linked with the
people and have close knowledge of the day-
to-day problem, who go from here to the
villages and live in villages part of the time,
not associated with this Board as members?
Mr. Bhargava was pleased to say what would
have happened to Rajkumari
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Amrit Kaur if she had been somewhere else.
May I tell him, why, Mr. Bhargava could be
there at least on the Board or some such
people—I am n:»t suggesting any individual's
name. Therefore, the composition of the
Board shows the mentality of the
Government. It is going to be a bureaucratised
institution run by the so-called experts without
any understanding of the deeper problems of
our peasantry, and you will understand, when
the peasants come with their complaints
against certain banks operating supported by
the Refinance Corporation, how they are
likely to react to the representations made by
the peasants. Certainly from the nature of the
Board one can say that their reactions are not
likely to be very very favourable because they
live in a world which conditions their way of
thinking, sometimes against the interests of
the peasants but somewhat indifferent always.
Therefore, this is one side of the picture.

As far as credit is concerned, I would ask
Government to reconsider this proposition.
Since the Bill has been passed in the other
House, I do not see why they should not
accept amendments here or themselves make
amendments. There should be an Advisory
Board associated with the Agricultural
Refinance Corporation which should be
exclusively constituted of people who have
direct and intimate knowledge of the
peasantry, of the problems of agriculture and
af the problems of the agricultural co-cpera-
tive and credit institution® in particular. This
js essential in order to ensure a better
functioning of this Institution so that it can
play whatever little part it has been assigned
to play under the measure.

As far as the funds are concerned, these are
by no means adequate. It is a small amount.
Yes, you can raise a little more amount on the
strength of that, more especially when you are
linked with the Reserve Bank and the
Government, I concede that point; but do you
think you are going to meet the demand* for
agricultural credit or
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even at ihe higher level for long-term and
medium-term loans and so on with these
financial resources? No. We do not think you
can do so. Therefore, I think that such an
institution, if it were to be effective, must have
greater financial resources. But there again |
do not necessarily stand for a centralised
institution. It is possible either to have regional
institutions or even in each State.to have a
central institution backed by the Reserve Rank
and by the Government of India which shall
see that all other credit institutions are
properly nourished and assisted by way af
giving them financial and other
accommodation and so on. Here a centralised
institution of this kind will be very much
outside the picture when it comes to the ques-
tion of practice. Therefore, 1 think that
Government should think in terms of setting
up such an institution in each State as a
decentralised agency. Let them function under
the State, under the overall care cf the Central
Government, and more resources should be
made available to them. But I 'tell you, Madam
Deputy Chairman, that the problem of
agricultural finance cannot be solved by this
kind of thing at all. Partly it can be met by
making certain alterations here and there. The
entire banking system in the country has to be
given a reorientation so as to help agriculture.
And this, I again say, we cannot d:> unless the
Government takes the entire banking system in
its own hand and reorganises and reorientates
the credit institution. Today the money is not
available for agriculture. Peasants do not get
money for agriculture. As everybody knows, a
small trader or businessman finds it difficult to
get, and despite the fact that he is within the
proximity of a bank he cannot get
accommodation. You can weii understand the
difficulty in the far flung and remote villages
when the peasantry is in need of such
facilities. Therefore, that again is another pro-
blem-. Therefore, the criticism that has been
made on the score of finance is a legitimate
criticism. But I do not say that I can prescribe
the particular amount here and now. Only
I can
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indicate the approach in this matter, and the
approach should be a decentralised institution
with greater financial resources, with a
greater grip over the agricultural credit and
economy as a whole. This is not provided
for.

As far as the other things are concerned,
delegations of power, etc.. I need not say
much. These are ali legalistic provisions. The
rest of the Bill is either legalistic or contains
technical matters or just provisions for
administration and nothing else. Here again
the people do not enter the picture. There are
peasant organisations, there are various other
organisations, there are various institutions,
and these institutions do not find place except
those few that have been mentioned here.
Therefore, I say that such institutions would
ibe in a position to do a little, but nothing
much will come out of that, and we should not
have any illusion about this thing. That is
what I say. Secondly, as it is, its resources will
be extremely limited with the result that it
would not be in a position to play any
effective part whatsoever in making any
material difference to the problems of rural
agriculture. Thirdly, the institution will be run
on purely bureaucratic lines under the sole
management and administration of certain
officers of Government who, with all their
goodwill and good intentions, are divorced
from the people, isolated from the problems
that have to be solved under this measure.

Therefore, Madam, even though whatever
little comes from the Government we support,
we cannot but express our dissatisfaction at
the manner in which the Government has
been tackling the problems cf rural credit. |
think the problem is one which requires the
utmost attention on the part of the
Government, and we should make abundant
provision for resources and for a very massive
network of agricultural credit institutions in
our countryside run and administered by the
peasants themselves, and we should from the
Centre or from the State level help and
assist them by
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[Shri Bhupesh Gupta.] finding resources
and giving othe] advice and so on. This is all
what we need. Simultaneously, we should take
vigorous measures to stop the operations of
the money-lenders and the sahukars in the
villages and save om down-trodden
agricultural population the peasants, from the
clutches of these sharks, these village money-
lenders. We must at once build up a system oi
credit which can meet at least the immediate
needs, the current annua! neeeds, of credit as
far as the peasants are concerned. Orientation
should be towards the peasantry; orientation
should be towards breaking away from the
present state of things which gives the village
rich an upper hand jn the situation; orientation
should be to mobilise the maximum possible
resources and place them in the hands of the
peasant masses themselves and leave them to
administer the affairs to the best of their
judgment and ability under the overall care of
the State and the Central Governments.

SHrr  T. S.  AVINASHILINGAM
CHETTIAR: Madam Deputy Chairman,
everybody should welcome 'his measure. We
know that till ten years back the co-operative
societies financed only 4 per cent, of the funds
ne. cessary for agricultural credit.

[THS  VICE-CHAIRMAN (Sert M. P.
BHARGAVA) in the Chair]

During the last ten years, the Reserve Bank has
come on the scene, and (he fact that was given
out to us this morning was that about Rs. 200
crores were bang advanced by the lleseiV:
Bank for agricultural credit. It has been
calculated that about 10 per cent, of
agricultural credit today is being advanced by
co-operative institutions. This, as one may
readily agree, is far from satisfactory. This
means that 90 per cent, of agricultural credit
that, is necessary for the greatest industry in
this country, an industry which produces 50
per cent, ol the wealth of this country and an
industry which gives employment to 70 per
cent, of the people of this eountry, Is
dependent

[ RAJYA SABHA ]

Corporation Bill, 1963 2612

11 to the extent of 90 per cent, on private
credit. In spite 0i the enactment of anti-usury
laws in most of the Stales, the rates of interest
that are being charged from the agriculturists
are really very much. In the State from which I
come, there is an anti-usury law that you
cannot charge interest at m:re than 6 per cent.
But the fact is that in many places, when you
insist upon 6 per cent, you do .not get any
credit at all. The result is that people are
prepared to pay interest to the extent of 18 per
cent., 24 per cent., and more. The effect is that
agriculture is not able to make much progress.
And so, it is very necessary for the
development of agriculture, to make our food
situation self-sufficient, that we should give all
help to the agriculturists in this respect.

Recently, I hadthe occasion to attend
an F.A.O. Conference on price fixation and
marketing. Among the various reports at
the Conference was one from Japan, which

was particularly interesting. The delegate
from Japan said that theirs was a deficit
country in foodstuffs ten years ago but

that they had within ten years become not
only a surplus country but they were afraid
that they would produce such a surplus that
they would require an export market. I asked
the reason as to how in Japan, where agri-
culture was mostly on  small farms and
which was an overpopulated country like
ours, they C-uld make their food position
self-sufficient in such a short time. He said
that they had done two things. Firstly, they
had invested capital, and secondly, they
had fixed an economic price, and on account
of these two things, they had been able to
achieve this great objective of producing a
phenmenal quantity of foodstuffs in that
country. If we are to solve this great problem
of food deficit, we must also do likewise. For
reasons which I do not like to go into, we are

not prepared to fix a good price for
agricultural commodities even  today.
Many committees ana commissions have

made their recommendations; the Ministry of
Agricul-
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ture has made rec-anmendations. But the
unfortunate fact is that we are afraid of the
cost of living rising. We are thinking of the
consumer population which can shout and the
result is that we have not yet done well about
fixing proper prices for foodstuffs, for
agricultural commodities.

The second thing in which we are involved
is that today the agriculturist admittedly does
not geit enough capital for investment in
agriculture. The reason is that the co- perative
societies themselves do not have enough share
capital and do not grant sufficient advances.
They depend for their advances on the district
co-operative banks and the district co-
operative banks give five times their capital.
And these bainks in turn depend upon the
apex banks in the States. And the resources of
these apex banks are limited. I do not know
about i ther States. In Madras they issue their
own debentures which are guaranteed by the
State Government. But just as in industry, we
have a Refinance Cer. poration for
agriculture, the idea was moo:ed that we
should have a Refinance Corporation for
agriculture also and this Bill is the result and
we welcome it. There is no doubt that every
part of the House will welcome it.

But there are tw, points which I would like
to point out. Let me. firstly, refer to the
business which this Corporation may transact
and that is clause 22 on page 11, which says:

"(a) the granting of loans and advances
by way of refinance to an eligible
insiritutiom mentioned in subclause (i) of
clause (f) of section 2, repayable within a
period not exceeding twenty,five years . . ."

And I may refer to clause 2 (f) (i) which
Bays:

"(f) 'eligible institution' means---

(i) a central land mortgage bank or a
State co-operative bank or a scheduled
bank, being in each
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case a shareholder of the Corporation;
and..."

In this matter I have a doubt for which, I aim
sure, a clarification will bs readily
forthcoming. Co-operativ* societies which are
affiliated to the apex banks in the States are
mostly dealing in rural finance but the sche-
duled banks need not always confine
themselves to rural financing. We know that
there are about 10O scheduled banks in this
country. A large proportion of the business of
the scheduled banks is not agricultural, but
industrial. I would like to know to what extent
these advances will be made to the scheduled
banks. I hope that I will get a statement from
the representa'ive of the Government who i:;
in charge of the Bill that advances to the
scheduled banks will be given only to the
extent to which they have made rural advances
and not to any other extent, because if. it is
dne the other way about, then the money that
ought really to go for agricultural financing
may be diverted to some other purpose. |
hope, therefore, a clarification will be
forthcoming. And then, Mr. Vice-Chairman,

SHrRI B. R. BHAGAT: What is tbe
diversion? I could not get the last point.
SHrl  T. S. AVINASHILINGAM

CHETTIAR: I am glad you ask me. Now, the
scheduled banks give advances both to
industry and agriculture, and if the advances
which are given to the scheduled banks are
not 1: mited only to the portion of funds that
they are giving for agriculture, then the extra
amount that may be advanced to them will be
diverted for other purposes as against the
agricultural credit that is intended.

I can understand the Refinance Corporation
subscribing t:> the debentures of any eligible
institution—sub-clause (c)—and that will be
a great help, but I cannot understand the
purpose of sub-clause (d) which says:
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[Shri T. S. Avinashilingam Chettiar.]

"the guaranteeing, with the prior
approval of the Central Government and on
such terms and conditions as may be agreed
upon, of deferred payments in connection
with the purchase of capital goods from
outside India,"

Now, in the clause under 'Loans' it has been
provided that they can make advances against
capital goods imported from outside India. I
do not know, Mr. Vice-Chairman, how many
cooperative  societies today deal with
equipment which is to be imported frem
outside India. Most of the equipment that we
require, apart from a few tractors and other
things, is manufactured within India, and I
would like to know what they really meant
when they said that they could make loans
like this for imports. What are the articles of
import which they contemplated when they
drafted this clause.

Now, I come to another very important
matter referred to by the previous speaker,
and that is clause 10 dealing with the
constitution of the Board of directors. The
only two people who may know something
about agriculture are the people mentioned in
sub-clauses (d) and (e) of clause 10:

"one director elected in the prescribed
manner by such of the central land
mortgage banks as are shareholders ol the
Corp.oration;

"one director elected in the prescribed
manner by such of the State co-operative
banks as are shareholders of the
Corporation;"

All the others have no direct connection with
agriculture; neither do they have direct
connection with any aspect of agricultural
production. I wonder, Mr. Vice-Chairman,
whether It is wise to constitute a directorate in
which knowledge of agricultural operations is
so scarce. Here is a friend to my right, who
says | am right. For many years the
agriculturist people
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have been accustomed to agriculture being
directed by people who have had no
knowledge of agriculture. Till recently, in
many States, Directors of Agriculture have
been civilians, who are very innocent of
agriculture. Even in the Government of India,
many times, the people who run the I.C.AR.
are people who are very innocent of
agriculture, and I would like to question the
wisdom of an arrangement in which the
financing of agricultural credit will almost
entirely be in the hands of people who have
no direct connection with agriculture.
Personally, I am not happy, and experience
will prove that the attitude that has been
brought to bear on this matter will require
correction, and I would like the Government
to consider deeply over this constitution that
they have provided for this Agricultural
Refinance Corporation.

Only one matter I would like to mention
before 1 sit down, and it is this. While the
constitution of (his body itself is a great
improvement, very much will depend upon
the manner in which this is being run, and I
hope that with experience it will be run in a
manner as wiH develop agriculture on right
lines. Thank you.

SHrRI DAHYABHAI V. PATEL
(Gujarat):  Mr. Vice-Chairman,  Sir,the
measure that is before us is certainly a
measure that will be welcomed by all sections
of the House. The intentions of the
Government are to help the small agriculturist,
and progressively, rather slowly, the Reserve
Bank and Government seem to be taking steps
to help the agriculturist by providing
agricultural finance. At present the Reserve
Bank of India and the State Bank of India are
making attempts to play this role of providing
agricultural credit. But one may well ask
whether the establishment of this new
Corporation would not result in overlapping
or duplicating of the functions and, if so, what
would be the adjustments necessary.

The Reserve Bank,
establishment, has made

since its
efforts to

very
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assist in the provision of credit to agri-
culturists at least avowedly. Some of us would
like to see it translated into action much more
than it has been so far. The Agricultural Credit
Department was organised simultaneously
with tha establishment of the bank in April,
1935. The bank ia not empowered to finance
agriculturists  directly, but can extend
accommodation only through scheduled banks
or the Provincial/State co-operative banks.
More or less tame it the case going to be with
the  proposed  Agricultural  Refinance
Corporation. However, the operations of the
Reserve Bank in the field of agricultural credit
are not confined to granting of medium and
short-term credit. In fact the Reserve Bank has
paid much greater attention to the provision of
short-term credit for seasonal agricultural
operations and the marketing of crops, which
are granted for a maximum period of 15
months. Tfie interest charged is 2 per cent,
below the bank rate. During the year 1981-62,
credit limits aggregating Rs. 1S7.7 crores
were sanctioned to State co-operative banks
for financing seasonal agricultural operations
and marketing of crops. Total drawals during
the year amounted to Rs. 153.8 crores. The
outstandings of loans thus made available
stood at Rs. 114.8 crores at the end of 1961-
62. However, after the establishment of the
proposed Corporation, the operations of the
Reserve Bank in the field of medium-term and
long-term finance will become superfluous to
a certain extent at least, if not to a very large
extent. The Reserve Bank of India Act was
amended in 1963 with a view to peflmitting
the bank to extend loans with a maturity
ranging between 15 months and 5 years. The
Reserve Bank actually started granting
medium-term loans in February, 1!)59. In
1961-62 the Reserve Bank sanct> ->n-ed
medium-term loans aggregating Rs. 9.6 crores
to the State co-operative banks out of the
National Agricultural Credit (Long-term
Operations) Fund. The outstanding amount of
such loans stood at Rs. 11.7 crores at the end
of 19%1-62. As regards long-term
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credit, the Reserve Bank haa bees

subscribing to the debentures 4 p.M.
floated by the central land

mortgage banks. Besides, the
Reserve Bank has been making long
term loans and advances ts central
land mortgage banks up to a maxi
mum of 20 years from the National
Agricultural ~ Credit (Long-term
Operations) Fund. Advances are also made
out of this fund to the Stat* Governments to
enable them to subscribe directly or indirectly
to th* share capital of the co-operatlva credit
institutions.

If only part of the responsibilities in the
field of medium-term and longterm finance to
the  proposed  Agricultural  Refinance
Corporation are extended, perhaps, there
would be soma help in a substantial measure
to the agriculturist But in my mind ther* is a
certain amount of doubt whether this
complicated procedure of credit tc going to
help really the poor agricui turist. On the one
hand, we have the spectacle or the operation
of the celling on land holdings. Of course, as |
have mentioned before in this House, we have
a large class of people, the registered farms
people, notably the millowners of Ahmedabad
who have very large registered farms
excluded from the ceiling of holding. Are
these the people who are going to get
advantage of this credit, or is it the small
farmer who has already suffered—his land has
been taken away and limited under the
ceiling—that will get the advantage? If it is
the farmer whose land has been limited to the
ceilings fixed—in certain States they are
really very low—is he capable of going
through the procedure, rather complicated, of
these banks to obtain the necessary credit—
filling up their forms, etc— or is it going to be
the same story that we hear everywhere,
namely, that he must go to the officials there,
once, twice, three times, and until the
machinery of the Government has been
sufficiently greased nothing moves. This
measure is supposed to have been taken with
a view to removing the evil of usury.
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[Shri Dahyabhai V. Patel.] Sir, my friend, Mr.
Bhupesh Gupta, usually quotes something from
other places. But today in his  speech he
said something about Mahatma Gandhi. He
wanted to help the poor agriculturist in this
country. Itis quite true. The Congress als}
stood  'for helping the poor agriculturist and
the steps that the Congress took under his
leadership  were  progressively in  the
direction of helping the agriculturist to get out
of the clutches of unscrupulous money-
lenders. But, Mr. Vice-Chairman, I do not
agree  with Mr. Gupta that all and every
person who provided credit in rural areas
were  unscrupulous moneylenders. There
were people who had their roots in the soil,
who understood things, who understood the
needs of the people, who helped them. It is
also true that in many places there were
outsiders who had come with little money, star-
ted lending money, very often used
unscrupulous methods, falsified their account
books and extorted large sums of money. I do
not shut my eyes to that. But I do not say
that the bulk of the large class of people in the
rural areas, who provided credit, were these.
Also, there were certain habits, customs in our
country which made the agriculturist, the
peasant  population go into debt because of
the large amount of money that was  spent
on marriages, on having to give feasts at the
time of marriages just to maintain a certain
prestige in his community. That acted
adversely on some, of these people and the
poor farmer got  into debts and I dare say
some of them lost their lands. Many people in
the rural areas used to contract debts, in Bom-
bay and Gujarat before the prohibition came,
just on drinking it away. It is a well-known
thing. Well, it is not neeessary to give such
type of people very much  protection. But I
doubt very much whether the proposal that is
before us, with all the good intentions and
sympathy of some of the officers who may
be in charge of it, is going to provide the ready
substitute for the credit that the agriculturist
needs. The agriculturistis working
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Willi a pair of buliocks and one of hl»
bullocks die*. Where will he go? Tha
machinery of the Government is o slow that
before he is able to mak up his pair, get his
money and buy bullock, the sowing season
would be over. This Is not going to be the re-
medy.

Of course, if it is the intention of the
Government—I have no doubt that it is the
intention of Mr. Bhupesh Gupta and his
friends—to make it collective farming, which
Mr. Bhupesh Gupta calls collective farming,
then ultimately it is going to be collective
farming. Many people in this country say let
us begin with co-operative farming. But
ultimately it is going to be collective farming.
In fact, many in the Congress also are doing it.
Look at the legislation for co-operative farms
or co-operative societies that have been
enacted in many States. One of the clauses
there says that if a certain percentage—may be
majority— of the owners of land in a certain
village want to form a co-operative farming
society, the rest will be compelled to come
into that society. That means you are bringing
in co-operative cultivation whereas your
intention is to form the Soviet type of
collective farming. And, of course, the officers
would be very happy because the officers will
be in charge not only of collecting revenues
but of deciding the fate of everything that
happens in the village.

Sir, we have heard a lot in this House and
outside of how corruption takes place. This is
going to be one more factor which will open
the flood gates of corruption. Even in emer-
gency we hear of officers extorting collections
for the Defence Fund. Why? This may not be
the type ot corruption where the money goes
into their pocket, but it does add to their
position, to their stature, that such and such
officer has collected so much money. So,
when anybody is interested in a loan, the
demand wiH come. "So much money first'.
And this has happened. It can well be denied
on
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the floor of this House by Ministers. But if an
investigation is made, it can be proved beyond
doubt that for small little things officers in the
districts and Villages have been extorting
money far the Defence Fund. That only shows
what would happen in normal times if the
only credit available to the poor agriculturist
is by this way. Of course, there used to be, till
very recently, one great source of credit.
Unfortunately, the Government has cast its
evil eyes on that also. About that 1 think we
will say more tomorrow.

SHM BHUPESH GUPTA: Say it now.

SHRI DAHYABHAI V. PATEL: The poor
peasant's bank was his wife. Whenever he was
able to save a little money at the end of the
season, he would buy a little gold, a little
ornament for his wife, or buy a little gold and
keep it aside so that it would come in handy
for a rainy day, or save for expected expenses
on marriages. etc. Now, the Finance Minister
has cast his eyes on this also. Today it is said
that ornaments are exempt but many people
have got .

SHRI M. P. SHUKLA (Uttar Pradesh) :
How is it relevant here?

SHRIDAHYABHAI V. PATEL: 1
think we are talking iin terms of providing
facilities of credit to the agriculturists. I am
sorry if I am not clear enough.

THE VICE-CHAIRMAN (SHRi M. P.
BHARGAVA): Go ahead.

SHRI DAHYABHAI V. PATEL: I think I
am clear. I am so sorry that I am not able to
make it clear to my hon. friend there. An easy
source of credit for the poor agriculturist in
the village without having to go through the
official routine, without having to perform
salami before an official, without having to
disclose the fact that he Is in distress, was
the little

amount of gold, perhaps in the form of
ornaments or little stamped bars which were
like current coins that he could pledge with
his near-relation or with his neighbour, and if
the season was all right, he could redeem it or
perhaps save it for an occasion like the
marriage of his daughter, or if he wanted it in
the midst of the season, if for instance, one of
his bullocks died, and he wanted to make up
the paid, if he wanted to make gacd, he could
do it. That was one way of doing it.

I do not know where we are going. Our
approach to the whole problem of agriculture
is doctrinaire. We have not got people who
look at the problem of agriculture in this
country from a practical angle. We first
planned in a big way. Soon after getting in-
dependence, we sent fifty people to America
to learn large-scale cultivation, mechanical
cultivation and by the time they came back,
we had put qur, Government's gear in the
matter of agriculture in the reverse and we are
moving towards ceiling on holidlngs. So,
these people who have been trained in large-
scale cultivation are ploughing through files in
the Secretariat. Is that how our agriculture is
going to improve? My fear is, with all good
intentions the measure that has come before
us is also going to take us that way. If that can
be prevented and ready credit can be given, as
is supposed to be the intention of this Bill, no
one could object to it.
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WYY WIS aF AT AT &, Al
FAFT & wreRr JE faem | wefao
fragamawid amaram af &
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T WTRH HY d57T q2T A7 fgana faemy
* ¥, v frm & O, T 9
fram #1 ¥ WX ofeds %8 & art
A faragamgm el W
& wd wL A § i oW o
TR #) 3 91 72§ TR IR
fme <& fF ag oY svar fagr s @ 2
a2 & 7w & ford foar wm T
o e & sy o faar T w@r &

Surr BHUPESH GUPTA: We may
continue tomorrow,
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THE VICE-CHAIRMAN (SHRI
BHARGAVA): He is finishing.

M. P.

T G FIAT, TF 99 4% 3 |

A WA wF T} ¥ g8
Ioi g ue fowrd § AT HE @A o
WX ST T & AT A HA &
T TR SR A T qw &
IEH TR WAL WY Ay FI Tl
e & ferr, ar & w0 @

Jeaqreny (Wt wWpre  gaw
Wty : w9 (3 fae A 9% &

[12 MARCH 1963 ] Corporation Bill, 1963 2666

ot vqu ot - Iy W, ¢
e GEt § o Wi e W ad
Tt A wgEs § | gt &
IefiR w0 § .

THE VICE CHAIRMAN (SHRI M. P.). The
House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at two
minutes past five of the clock till
eleven of the clock on Wednesday,
the 13th March, 1963



